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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 2505 of 2026

Santosh Y adav
..... Petitioner(s)
Versus
State Of U.P. And 4 Others
..... Respondent(s)
Counsel for Petitioner(s) . Mohit Verma, Sachida Nand Tripathi
Counsel for Respondent(s) : C.S.C., Mahesh Narain Singh, Nirg

Tiwari, Rohit Tiwari

Court No. -6

HON'BLE PRAKASH PADIA, J.

1. Today when the matter is taken up, it is very fairly informed by Shri
Mohit Verma, learned counsel for the petitioner that due to subsequent
devel opment, he does not want to press the present writ petition and a prayer
has been made to dismiss the present writ petition as having become
infructuous.

2. Prayer is allowed.
3. Accordingly, the writ petition is dismissed as having become infructuous.

4. This order is passed in the presence of Shri Mahesh Narain Singh (A/M
0111/12), learned counsel appearing on behalf of respondent Nos.4 & 5.

(Prakash Padia,J.)
February 17, 2026

Swati
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